
Cen t ra! AdmIn i s t r a t i ve Tr i buna!, Pr i nc i pa! Banch

Qr!g i naI Add! i cat j on No.93 of 1998

New Delhi , this the 11th day of Saptember,2000

Hon'ble Mr.Kuldlp Singh,Member (J)
Hon'bie Mrs.Shanta Shastry,MsmbsrCA)

Shri S.C.randey aged about 44 years,
S/D Shri Ram Chander Fandsy,
R/o 2408, Pooket-G
Mayur Vihar,Phase-I 1
Delhi-110091

(By Advocate - Shri Surinder Singh)

Versus

1 .Union of India, through

The Director General of Works
C,P,W>D., Nirman Bisawan,
New De1h1-11

App1 i cant

2.The Secretary
U.P.S.C.

Shahjahan Road,
New DeIhI Respondents

(By Advocate Shri R.V.Sinha)

0 R D E R(ORAL)

By Hon'ble Mr.Kuldic- S inah. Member (J)

In this OA, the appl icant has prayed for the

fo1 1ow i ng re 1 i efs:

(a) Direct respondents to assign him
rightful seniority in accordance with
his ranking in LDCE, 1032;

(b) Direct respondents to interpolate his
name at S.No.12S0 instead of at

S.No.1677 as indicated in

supplementary seniority l ist 1907;

(c) Any other or further rel ief which
this Hon'ble Tribunal , deem fit and
proper in the facts ar-jd ci rcumstances
of the case.

2. The case of the appl icant is that sometime in

the year 1932, he had appeared in the Limi ted Departmental

Compet itive Examination (in short LDCE) for the post of

Assistant Engineer (Civi l) and secured 465 marks. He has
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( Mrs.Shanta Shastry )
Member (.A)

( Kuldip Singh )
Membe r C -J)


